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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1021/2019

In the Matter of:-

Pratap Singh s/o Sh. Late Sh. Hukam Lal Village Jani, P.O. Tehsil Nichar, Distt.
Kinnaur, HP.

........ Applicant(s)
Versus

Himachal Pradesh.
Public Works Dept & ors.

...... Respondent(s)

Factual and action taken Report in compliance of order passed by this Hon’ble
National Green Tribunal on dated 25.11.2019 in OA No 1021/2019 on behalf of
respondent State.

MAY IT PLEASE YOUR LORDSHIPS:

I, Ajay Kumar IFS S/o Late Shri Surinder, aged 59 years, presently working as
Principal Chief Conservator of Forest (HoFF), Himachal Pradesh do hereby solemnly

affirm and declare as under:-

That the Hon'ble NGT vide Order dated 25.11.2019 w.r.t OA No 1021/2019 has been
pleased to issue the directions which are reproduced as under:-
“Grievance in this application is against cutting of trees during
construction of road from Chirpurche onwards to Pochitang-Ramni in
District Kinnaur, Himachal Pradesh. The applicant has alleged that forest
clearance has been granted by dividing bigger portions into two parts and

by changing the route of construction.

Before proceeding further, we find it necessary to require a factual and
action taken from the Principal Chief Conservator of Forest (HoFF, )

within one month by e-mail at judicial-ngt@gov.in.”
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That in compliance to the order dated 25.11.2019, the deponent vide letter.
No. Ft.42-374/2019/(FCA) dated 10-12-2019 (Annexure-R-1) requested
Conservator of Forests, Rampur to enquire the complaint made by Pratap
Singh s/o Sh. Late Sh. Hukam Lal Village Jani, P.O. Tehsil Nichar, Distt.
Kinnaur, HP. and to take appropriate action in accordance with law and
furnish a factual and action taken report.

That in compliance to the above directions, the Conservator of Forests,
Rampur got the matter enquired into by ACF Kinnaur through DFO Kinnaur
and submitted detailed factual/action taken report vide memo No.6201 dated
16-01-2020 (Annexure R-1I).

That as per the above report, after demarcation on the spot along with the
Revenue Authority and Himachal Pradesh Public Works Department
(HPPWD), the road mentioned in the O.A. actually starts from a hair pin
curve at RD 4/870 KM of already existing road from Choltu to Jani and ends
at RD 2/870 KM of another existing road from NH 05 Ramni Bridge to
village Ramni. However, on receipt of a proposal from the user agency 18
HPPWD, seeking diversion of 0.9800 ha of Forest land under section 3(2)
of Forest Right Act, 2006, DFO Kinnaur accorded approval for diversion of
forest land for construction of this road named as road from Jani to Fochitang
(Ramni) vide letter dated 22.04.2016. The award for the construction of the
road has been given by the HPPWD to the contractor on dated 21.05.2018
under PMGSY package No. HP-05-29. As per approval granted by DFO
Kinnaur under FRA, 2006, 50 no. trees of different species have been felled
by the HP State Forest Development Corporation as Lot no. 6/2019-20 (RA).
During the construction of the road some trees were damaged for which the
Forest Department has taken action and recovered a sum of Rs. 63520/- on
account of the damage to the vegetation and environment. This road has

currently been constructed partially, about 130 mtr from start point and 90 mtr



V& i QT 1
v & e & | B

e ~ el silat Vi
OATH COMMISIIONTR

from end point. That as per the report the road is being constructed as per the
land diverted in the proposal folder.

That in addition to the road mentioned at para 3 above, DFO Kinnaur also
accorded approval for diversion of 0.9309 ha forest land under section 3(2) of
FRA, 2006 in favour of HPPWD for the construction of road from Fochitang
to Ramni vide letter dated 11.01.2017. Construction of this road had been
proposed to be funded under Tribal Sub Plan of the State. As per report of CF
Rampur it is observed that this road i.e. Fochitang to village Ramni stood
already constructed and the same was reported as constructed in violation of
FCA,1980 in the year 2013 by the HPPWD to Government of HP in
pursuance to order dated 05-09-2013 of Hon’ble High Court of HP in COPC
56/2009 titled as Kuldgep Singh Chauhan Vs Balbir Thakur. Further the
HPPWD is also to get the construction of this road regularized under FCA,
1980 in pursuance to directions of Hon’ble High Court of HP in COPC
56/2009. After coming to know that this road i.e. Fochitang to Village Ramni
forms the part of already existing Road from Ramni Bridge to village Ramni,
reported as constructed in violation of FCA, 1980 in the year 2013, the DFO
Kinnaur had withdrawn/ cancelled the forest clearance for this road accorded
under section 3(2) of FRA, 2006, vide letter No. 5886 dated 26.12.2019.

That as per facts mentioned above, approval of diversion of forest land under
section 3(2) of FRA,2006 was accorded by DFO Kinnaur for construction of
two roads one from Jani to Fochitang (Ramni) during 2016 and another from
Fochitang to Village Ramni during 2017 on receipt of these two proposals
from HPPWD, but these two roads are in continuity to each other.

The concerned DFO has been asked to explain his position as to why he did
not verify the facts and accorded approval for diversion of forest land for
construction of road from Fochitang to Village Ramni under FRA, 2006 when
the road already stood constructed in violation of FCA, 1980 and also stood

reported to Government of HP in pursuance to order dated 05-09-2013 of
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- Hon’ble High Court of HP in CoPC 56/2009. CF Rampur has also been
directed to obtain explanation from the concerned HPPWD authorities as to
why they prepared and submitted proposal seeking diversion of forest land for
the construction of road from Fochitang to Village Ramni when same stood

already constructed and also to report action taken to get the violation under

FCA. 1980 e (;5&30 ot -
o

It is, therefore, prayed that the factual and action taken report kindly be taken

on record.

v
Place: S’R»M'\'P—ﬁ\ |
é , ol 2o 2o
Dated: 2.4 . a) . 2027 249

# | Pgrﬁ:?;g?%ief Carservator of Forests
; (Head of Forest Force)
L Himachal Pradesh, Shimla-1
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Verification

I, the above named deponent do hereby verify that the contents, of para 1 to 6 of
the affidavit are true and correct to the best of my knowledge as derived from record and

no part of it false and nothing material has been concealed therefrom.

: : -
Verified at Shimla on24 January of 2020.
. 282
7 %';M .8\
Deponent

' Principal Chief Conservator of Forests
: (Head of Forest Force)
Himachal Pradesh, Shimia-1
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URGENT/COURT MATTER

No.Ft.42-374/2019 (FCA)
HP Forest department

Dated Shimla-1, the

From: Pr. CCF, HP. To: CCF Rampur.

Subject:- Original ~ Application No.1021/2019(JA No.705/2019 & 1A
No0.706/2019 Partap Singh Versus Himachal Pradesh Public V/orks
Department & Others.

Memo:

Kindly find enclosed herewith copy of order dated 25.11.2019
alongwith Original Application No.l 021/2019(1A No.705/2019 & 1A No.706/2019
Partap Singh Versus [imachal Pradesh Public Works Department & Others on the
subject cited above.

2 As per orders dated 25.1 12019 of Hon’ble National Green Tribunal,
a factual and action taken is required from the PCCF (HoFF) Himachal Pradesh
within one month by e-mail at Judicial-ngt@gzov.in. Please ensure that reply to the
subject cited OA is filed in the Hon’ble National Green Tribunal after getiing the
same vetted from the Advocate General H.P on behalf of respondent No.2 & 3.

Encl:-As above.

Nodal Officer-cum-AP CCF(FCA)
O/O Pr. CCF, H P (HoFF)

No.Ft.42-374/2019 (FCA) Dated Shimla-1,the

Copy is forwarded to DFO Kinnaur for information and similar necessary
action.

Atta%@”\

\0
Nodal Officer-cum-AP CCF(FCA)
o TECRY 2 0/O Pr. CCF, H P (HoFF)
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H.P. Forest Department

dh
Dated Rampur, the (6 JM/ 202D

From: C.F. Rampur. To: Pr.CCF (HoFF) Shimla.
Subject:- OA No0.1021/2019 (IA No. 705/2019 & IA No.706/2019)-
titled as Pratap Singh Vs. H.P. PWD and Ors.
Memo:
Kindly refer to your telephonic message dated
16.01.2020.
2. In this context, it is intimated that matter on following

points raised by the NGT has been got inquired into by the DFO Kinnaur from
ACF Kinnaur.:-
(n Cutting of the trees during the construction of road from
Jani to Fochitang-Ramni and

(2) Forest Clearance has been granted by division bigger
portion into two parts and changing the route of
consiruction

The ACF stands submitted his inquiry Report (copy enclosed).

Brief fact of the case: There are 2 roads one is Jani to Fochitang, second is

Fochitang to Ramni Village. Both the roads in question the approval has been
accorded by the DFC Kinnaur vide his office letter No. 112 dated 22.04.2016
and 8551 dated 11.01.2017 respectively under section 3(2) of FRA, 2006. The
user agency has sought approval of road in question title as Jani to Fochitang
(Ramni) in proposal folder whereas this road in question has been
constructed from hair pin curve of already existing road from Choltu to Village
Jani at RD 4/870 to Fochitang Ramni which is_locally known but it had not
appeared in FSI survey sheet. This road village is being constructed by the
HPPWD under PMGSY Package No.HP 05-2009 and 50 No. of trees of
different species were marked and felled on construction of road through HP
State Forest Corporation. The construction work has been done on 0.9800 ha.
area, approximately 130 mtr. from the starting point and 90 mtr. From the
Fochitang side. During the construction of the road some trees were damaged
dugto rolling down hill side for which Forest Department has taken action and
recovered a sum of Rs.63520/- from the contractor. As reported by the inquiry

1.



urncar, or. ANl sori, Assisa@ant Conservator of Forest, Kinnaur rorest
Division, there is no deviation in the construction of road from hair pin curve
RD 4/870 localy known as Chirpurche to Fochitang Ramni. These facts has
been verified by the Naib Tehsildar Tapri in presence of Inquiry Officer with
the help of tatima of the said area which has been issued by the Patwari
Halka for seeking diversion of land under section 3(2) of 2006. The remaining
construction work of road is under progress.

Second road in question i.e. Fochitang to Ramni Village, the approval for
diversion of said land accorded by DFO Kinnaur for comprising area 0.9309 ha.
vide his office letter No.8551 dated 11.01.2017 and which is being funded by
Tribal Sub Plan of H.P. State Govt. fund, hence the forest clearance
accordingly as per receipt of the proposal of road in question at two stages by
the DFO Kinnaur but second road in question is the part of the already
construted jeebable road from Ramni Jhulla to Ramni Village Rd 00 to 5/500
Km..The jeapable road was constructed by HPPWD in violation of the FCA
1980. On inquiry it came to the notice that the violation of FCA, 1980 has taken
place in jeepable road from Ramni Jhulla to Ramni Village via Fochitang which
was already reported by the PWD authority to Govt. in pursuance of CWP No.
56/2009 titled zs Kuldeep Singh Chauhan Vs Balbir Singh. It is further pertinent

to mention that the PWD authority has failed to regularize the violation case of
raised road in pursuance cf H.P. Govt. Notification No. FFE-B-F (3)-31/2012
dated 21.10.2012 for which DFO Kinnaur has already taken the matter to the
Xer HPPWD to regularize the violation of said road under FCA 1980 vide his
letter No. 5886 dated 26.12.2019 which is still awaited from user agency. The
approval accorded by the then DFO Kinnaur has now been withdrawn by the
DFO Kinnaur vide his letter No. 5886 dated 26.12.2019 and passed an order to
de-blazed the & trees which are still standing on road in question. These 8 trees
has now been de-blazed by RO Bhabanagar. It is further pertinent to mention
that DFO Kinnaur has rightly taken action in pursuance of Pr. CCF (HoFF) HP
letter No. Ft. -48-66/PR/2013/FCA dated 15.07.2016 wherein the (HoFF) has
directed that none of the cases of violation of roads notice in additional 2183
roads already listed for which Hon'ble High Court of HP in CoPC No. 56/2009
has issued separately instructions be dealt under FRA,2006 and those cases

must be processed under provisions of FCA 1980 irrespective of the extent of



area involved. Hence the approval namely Fochitang to Ramni was
subsequently withdrawn by the DFO Kinnaur.

DFO Kinnaur is being directed to explore the possible remedy to
minimize the damages and ensure by making preventive measures i.e. muck
debris may not be rolled down in forest area and also muck should be dumped
in identified dumping yard. Further DFO Kinnaur is directed to call for the
explanation alongwith acquisition of charge against RO who have posted at
relevant time that why he has not reported the factual position with regard to
existing Jeapable road which have already been constructed by the PWD
authority namely Ramni Jhulla to Ramni Village via Fochitang and how he
recommended the case for diversion land i.e. Fochitang to Ramni village
(second road in question) under FRA, 2006.

It is therefore requested that the factual position may
kindly be apprised to the Hon'ble NGT in pursuance of NGT order dated
25.11.2019 through email at an early date please. The case is Iisted%@,
consideration on 27.01.2020.

Encl: As above.

Conservator of Forests‘lé\’t \2,02_9
Rampur Forest Circle, H.P.
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No. 61 %4
HP Forest Department
Dated 2120
From: ACF Kinnaur To: DFO Kinnaur
Subject: Original Application No. 1021/2019 (IA No. 705/2019 & IANo

706/2019) Pratap Singh Vs HPPWD and ors.

Memo:

This is with reference to your office endst. No. 5430 dated
10/12/2019, 6039-42 dated 2/01/2020.

[ have been asked to inquire the complaint made in Original
Application No. 1021/2019 before Hon’ble National Green Tribunal , Principal Bench New
Delhi. Pease find enclosed the desired Factual and Action taken Report in reference to the
orders of Hon'ble National Green Tribunal on dated 25.11.2019. A

This is for your further action please.

Enclosure:AA Q.J'l
o, o

Assistant Conservator of Forests

Md&@\ Kinnaur Forest Division

At Reckong Peo

Sape! “trr*?,-:‘. P Sh’lmﬁ'
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Final Factual and action taken report with respect to Original Application No. 1021/2019
Before the NGT, Principal Bench New Delhi. ;
This is in continuation to the earlier report submitted on the above
mentioned Original Application No. 1021/2019 vide letter no. 5792 dated 20/12/2019.
In this particular case | visited the spot mentioned in the OA No. 1021/2019 i.e Road from
Chirpurche to Fochitang on dated 11/12/2019, 19/12/19 and on 6/01/2020. During my visit |
associated Sh. Vidya Kumar A.E ,PWD Sub Division Tapri,Bhabhanagar and Sh. Rejender Negi
RFO Bhabhanagar, Sh. Govardhan Singh Deputy Ranger,Block Forest Officer Sholtu Forest Block,
Sh. Budhi Singh Fgd,in charge of Jani Ramni beat of Bhabhanagar Forest Range.
In the orders issued in this OA there are two issues: :
1. Cutting of the trees during the construction of road from Chirpurche to
Fochitang- Ramni.
2. Forest clearance has been granted by dividing bigger portion into two parts
and changing the route of construction.

1.Cutting of the trees during the construction of road from Chirpurche to Fochitang- Ramni:

During the visit to the spot | came to know that there is already one road
constructed from Choltu to Jani for which user agency HP PWD has seeked the permission
under FCA,1980 and the land was diverted forits construction vide Approval No. 9-
HPB840/2007-CHA dated 02/07/13(Annexure 1). The road mentioned in the OA No. 1021/2019
i.e Chirpurche to Fochitang —Ramni starts from a hair pin curve of this already existing road
from Choltu to village Jani at RD reading 4/870 KM which is the starting point of the road
mentioned in the OA and ends at a point of another already existing road from Ramni bridge at
National Highway No. 5 to village Ramni at its RD 2/840 KM. The name of this road was given
as Jani to Fochitang =Ramni in the proposal folder made by the user agency i.e Executive
Engineer, HPPWD, Division Karcham at Bhabhanagar, Distt Kinnaur, H.P. under the provision of
FRA, 2006. The user agency has made a proposal for the construction of the road from Jani to
Fochitang rather it should have given the name of road from RD 4/870 KM to Fochitang —
Ramni.T&lf the title of the road is Jani to Fochitang- Ramni then the extent of the area would
be increased.But the road mentioned in O.A. starts from the RD 4/870 KM of the already
existing road Fochitang is a local name given to a place between village Jani and village Ramni
where the road in question has its end point. Accordingly permission was granted in favour of
the user agency i.e. Executive Engineer, HPPWD, Division Karcham at Bhabhanagar by diverting
the 0.2800 Ha forest area for construction of the road from Jani to Fochitang Ramni by the
competent authority i.e. Divisional Forest Officer Kinnaur at Reckong Peo vide letter no. 112
dated 22/04/2016.( Annexure 2.

In the above mentioned road i.e. Jani to Fochitang — Ramni, the
construction work has been initiated approximately 130 m from the starting point and
approximately 90 m at the end point. This road included the felling of 50 no. of trees of
different species. These 50 no. of trees were handed over to HP State Forest Development
Corporation for further felling as Lot No. 6/2019-20( Annexure 3).In total 58 no. of trees of
different species were handed over to HP State Forest Development Corporation in this Lot No.
6/2019-20.0nly 50 no. trees have been felled by the HP State Forest Development Corporation
out of the 58 trees ,rest 8 no. trees are still standing in the other road j.e Fochitang to village
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12/06/19 for unauthorized dumping of the debris(Annexure 4), Damage Report No. 41 dated
3/12/2019 for damaging the 7 no. Chilgoza trees(Annexure 5) and Damage Report no. 42 dated
5/12/2019 for damaging another 7 no. class V Chilgoza trees(Annexure 6) and a compensation
to the tune of Rs. 63,520/- has been recovered from the contractor. The Forest Department js
taking immediate action against any damage to the ecology and environment of the area.

2. Forest clearance has been granted by dividing bigger portion into two parts and changing
the route of construction: ‘

, During the visit to the spot it was noticed that the Road joining the village
Jaivlo village Ramni is in two parts. First part is from Jani to Fochitang( i.e from the hair pin

Karcham at Bhabhanagar, Distt Kinnaur, H.P applied for the construction of the road from
Village Jani to Fochitang — Ramni under section 3(2) of the FRA 2006 on 10/03/20186, for which
the permission was granted by the competent authority i.e. DFO Kinnaur vide permission no.
112 dated 22/04/2016. The user agency applied for this road under the PMGSY scheme of the
central government and awarded the road to the contractor(Annexure 7).
The user agencyi.e.. Executive Engineer, HPPWD, Division Karcham at

Bhabhanagar, Distt Kinnaur, H.p again applied for the construction of the road from Fochitang
To Village Ramni on 25/10/20186, for which the permission was granted by the competent
authority i.e. DFO Kinnaur vide letter no. 8551 dated 11/01/2017(Annexure 8).The user agency
is constructing this road j.e. Fochitang to Village Ramni under the Tribal Sub Plan
budget.(Annexure 9). The user agency applied at different time for the two different roads as
per the availability of the budget for the two different roads. Hence » the two different cases
were dealt at different times. ‘

The petitioner has also pointed about the changing of the route of construction
of road. This point was also looked in during the visit to the spot again on dated 6/01/2020

Shaa) 2



of construction (Annexure 10).The road from Fochitang to Village Ramni forms a part of already
existing Jeepable Road from Ramni Bridge at National Highway 05 to village Ramni (0/0 to
5/500 KM) which is the violation of FCA,1980.

Conclusion:

215 After visiting and demarcating the spot along with the Revenue Authority and HP
PWD, it can be concluded that the road mentioned in the O.A. actually starts from a hair pin
curve at RD 4/870 KM of already existing road from Choltu to Jani and ends at RD 2/870 KM of
another existing road from NH 05 Ramni Bridge to village Ramni.The user agency i.e. HPPWD
has given the title of the road in the proposal folder as Jani to Fochitang - Ramni rather the user
agency should have given the title of the road as RD 4/870 KM of existing Road Choltu to RD
2/840 KM of the other jeepable road from Ramni Bridge to village Ramni. This road is being
constructed by the H.P. PWD. The award for the construction of the road has been given to the
coriiractor on dated 21/05/2018.under PMGSY package No. HP-05-29.The 50 no. trees of
different species has been felled by the HP State Forest Development Corporation as Lot no.
6/2019-20(RA).During the construction of the road some trees were damaged for which the
Forest Department has taken the action and recovered a sum of Rs. 63520/- on account of the
damage to the vegetation and environment.

o2, There are two roads, one is Jani to Fochitang ((i.e. from the hair pin curve of
already existing road from Sholtu to Village Jani at RD 4/870 KM to locally named place
Fochitang at RD 2/840 KM of another existing Jeepable road from Ramni Bridge to village
Ramni) which is being funded by PMGSY scheme of the Central Gout. and second road is
Fochitang to Ramni which is being funded by Tribal Sub Plan of the State fund. Hence the forest
clearance was accorded accordingly as per receipt of the proposals at two different stages.
During the spot visitit was also observed that second road i.e. Fochitang to village Ramni is .
already constructed and was reported in violation of FCA,1980 in the year 2013 by the HP PWD.

3. As far as change in the route of construction is concerned the route of
construction has been ascertained through the demarcation from the Naib Tehsildar Tapri.The
Naib Tehsildar Tapri has reported in its demarcation report that there is no change in the
construction of the raods. The road is being constructed as per the land diverted in the proposal

folder.

Arﬁoﬂcch Assistant Conservator of Forests
Kinnaur Forest Division
™ At Reckong Peo
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and Distt. Kinnaur, Himachal Pradesh
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iv. . No labour camp shall be established op the forest land;
’? ~The User Agency shall provide alternate fuels to the labourers and the staff working at the site so as
to avoid any damage and pressure on the nearby forest areas;
vi. The user agency shall ensure that because of this project, no damage is caused to the flora and fauna
available in the area;
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3 Divisional Forest Officer, Kinnaur Forest Division and Distt. Kinnaur, Himachal Pradesh.
4, Executive Engineer, HPPWD Karcham Division at Bhabanagar, Himachal Pradesh.
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A’W“ﬁ\ € Lot "g K‘
No. 0? 4 8 & ‘ tg\

Himachal Pradesh Forest Department

Dated Rekong Peo, the__ /- £ Ao (¥

B S T RS

To
The Divisional Manager,
Forest Working Division,
HPSFDC Ltd. Rampur Bushahr.

Subject: - Marking of trees which are required to be felled for construction of road
from Jani to Fochitang and Fochitang to Ramni in UF Jani beat Sholtu
Block B/Nagar Range-Formation of lot thereof.

In thrs éogﬁ;eciion, it'is int‘i‘r'ﬁ'ai‘ed' 'fh:ai ptﬁm)ér "Fvested' under Sébtion-S(Z) of
Schedule Triﬁgés and others Traditional Dwellers (Recognition of Forest Rights) Act, 2006 to the
undersigned abproval for diversion of 0-98-00 hectare of forest land for construction of road Jani to
Fochitang and Fochitang to Ramni vide this office letter No. a1 /a5 afio afdp fpo 2006/2010-112
dated 22-04-2016 in favour of HPPWD.
2 wa the User Agency has requested to remove the trees which are
standing/coming in the diverted forest land. The marking of trees which are standing/coming in the
said roads alignment has been marked by field staff of the concerned area in the presence of your
representative, which is being sent herewith alongwith its general abstract for taking further
necessary action at your end please. :

This ot may be treated as Lot No. 6/2019-20 (RA) Kinnaur lot. Please send
the possession receipt of this lot to this'ofﬁ:c'e for rébord.

Encl: As above rarking of i o ; / _

ji Divisional Forest Officer,
KBt a : & Kinnaur Forest Division,
q‘t)s%kgng Peo.

, T
Endst. No. ,;267 X / __ Dated Rekong Peo, the _Ui/ X J

Copy alongwith its _gnglosure_e is forwarded to CCF (T) Rampur for

information please.

Encl: As above : ' Divisional Forest Officer,
e : Kinnaur Forest Division,

at Rekong Pe

: e : L L
Endst. No. 205) 0(‘2 '—5) 1/ Dated Rekong Peo, the _LS_/A,_A?

Copy is forwarded to:- S

1. RF.O. B/Nagar wrt his Memo No.223/BN dated 14-06-2018 for
information and necessary action. He is directed to hand over the Iot to
HPSFDC‘ Ltd. immediately and send the Possession receipt of the lot to this
office for record.

The Executive Engineer, HPPWD Division Kalpa for information.

Revenue Branch of this office for information.

o

- Divisional Forest Officer,
~ § Kinnaur Forest Division,
at Rekong Peo.
™
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HIMACHAL PRADESH
PUBLIC WORKS DEPARTMENT

L 2

No.PW-BHNR-AB-PMGSY/2015-16. )30 ~ % &~ Dated:- & / ;70/ g -

To

_S_h. Bhagwan S_ingh'Go‘vt..Congr._al_cto:r,, i gt i
V&PO Brua, Tehsil Sangly Distt’ Kinnaur HP.

Subjec: t:- C/O Link road from Jani to Ramni Km. 0/00 to 1/480 (SH:- F/C 5/7 mtr
wide, RCC Hume Pipe Culvet, Parapets, Logo Board and Km stone and
surface drain etc.) Batch-I (2017-18) under PMGSY package No.HP-05-29,

NOTICE TO PROCEED WITH THE WORK.

The above referred work was accepted by the Chief Engineer
(SZ)HP.PWD., Shimla vide letter No.PW-CTR-29-1-Karchham Division./2017-18-670-74 dated
05/04/2018. Pursuant to your furnishing the requisite performance Security in the Shape of FDR
amounting to Rs.2,51,993/- and additional performance security Rs. 21000/- only as stipulated in
ITB clause 32.1 of bid document and signing of contract agreement for contract Rs. 1,00,79,759/-
(Rs. One Crore Seventy Nine Thousand Seven Hundred Fifty Nine) only for C/O Link road
from Jani to Ramni Km. 0/00 to 1/480 (SH:-’F/C 5/7 mtr wide, RCC Hume Pipe Culvet, Parapets,
Logo Board and Km stone and surface drain etc.) Batch-I (2017-18) under PMGSY Package No.
HP-05-29. You are hereby instructed to proceed with the execution of the work in accordance
with the contract document:
In this regard you are also advised to attend the office of Assistant
Engineer, Tapri Sub-Division., HP.PWD., Tapri for taking over the site imme iately.
} }
xecutifehgineer,
Karchham Division;

; l'bPWD., Karchham.
3 Copy of the above is forwarded for information to:-

1. The Chief Engineer (5Z) HP.PWD. Shimla.
2. The Superintending Engineer 11th Circle, HP.PWD., Rampur Distt. Shimla.
3. The Assistant Engineer, Tapri Sub-Division., HP.PWD. Tapri with the direction that

the site of work may be handed over to the contractor with the intimation to this office
immediately.

4. Drawing Branch of this office. :
5. Agreement No. '

| Executive Engineer,
Karchham Division;

Al ohe | iP.PWD., Karchham,

Ofa Pr e TOERIETS
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Himacﬁal Pradesh Forest Department

& Dated ikekong Peo, the ; £ / § /(}?

From: DFO, Kinnaur.

To: Executive Engineer, HPPWD, Karchham,
atB/ Nagar Kinnaur. :

Subject: Diversion of forest land for construction of motor able link road from Fochitang to Ramni
having area 0-93-09 Ha under The Scheduled Tribes and other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006. :

Memo:
| :

In continuation to this office letter No. 8551 dated 11-02-2017 on subject cited above.

o

2; In this regard it is intimated that one OA No. 1021/2019 is pending for adjudication in Hon'ble
National Green Tribunal related to this road and The Principal Chief Conservator of Forests (HoFF) is directed to file
factual and action /taken report on next date of hearing. In this regard we deployed Sh. Anil Soni, Assistant
Conservator of Forest (ACF), Kinnaur Forest Division to enquire the matter and directed to submit the report well
béforé 25.12.2019, ACF Kinnaur submitted preliminary enquiry report and intimated that Fochitang to Ramni road was
constructed in Vioiation’s of FCA, 1980 by user agency, HPPWD.

i!! i L iy
That Tow keeping in view the facts related to already constructed road from fochitang to Ramni

having area 0.93.09 Halforest land which is the part of construction of jeepable road Ramni bridge to Village
Ramni Km 0/0 to 5/500 reported in H.P. Hon'ble High Court in violation list of FCA, 1980 by HPPWD in CPW No.
5600/2012 and should be regularized under section 2 of FCA, 1980 and inadvertently the then DFO Kinnaur accorded
sanction under section|3 (2) of The Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006. f

Thereifore, now sanction accorded vide letter No. 8551 dated 11.01.2017 under Section 3 (2) of The
Scheduled Tribes and gther Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 for above said road
stand withdrawn /can:flled._ The user agency Executive Engineer, HPPWD, Division Karchham at Bhabanagar, District

.. Kinnaur, H .P. is advise  to regularize the violation of said road under FCA, 1980.

|
!
_* 25 4
| ivisional Forest Officer,
’ ! Kinnaur Forest Division
: l at Reckong Peo, H.P.
Endst. No. 8 Dated, the R/Peo
Copy Forwarded to: ; _
1. The Deputy Cgmmissioner, Kinnaur w.r.t this office letter no. 8552 dated 11-01-2017 for information pls.
2. Divisional Manager, FWD w.r.t this office letter No.2080 dated 15-06-2018 related to Lot No 6/2019-20 (RA)
for information and necessary action please.
h Anil Soni, ACF Kinnaur for information and necessary action pls.
- \Range Forest Dfficer, Bhaba Nagar for information and necessary action pls. He is directed to deblaze 8 Nos
of trees coming in alignment of above said road and explain his position within week time for misleading the
higher office dnd did wrong site inspection and recommended the case for a pproval.

Atlexied | ’

Divisional Forest Officer,
Kinnaur Forest Division
at Reckong Peo, H.P.
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No. 6??/

HP. Forest Department .

Dated. 66 /af/go,é’o

From :- Divisional ForesOfficer.
Kinnaur Forest Division.
At R/Peo.
To
Executive Engineer H.P.P.WD, Karcham,
At Bhabhanagar
Subject:- Original application No. 1021/2019&706/2019 Pratap Singh Vs H.P.P.WD & others.

Memo:-

This is in continuation to this office letter No. 5886 Dated 26/12/2019 on the subject cited

above.
In reference to the above mentioned OA No. 1021/2019 is pending for adjudication before Hon’ble
National green tribunal, Principal below , New Delhi, in the above mentioned OA Hon’ble NGT has
directed to the Principal Chief Conservator of Forest (HoFF) to file the factual and action report. In this
regard this office deployed sh. Anil Kumar, Assistant Conservator of Forest (ACF),Kinnaur Forest Division
to enquire the matter and directed to submit the report before 25/12/2019. ACF Kinnaur has submitted
the enquiry report and intimated that there is rolling down of muck/debris during the construction of
road from Jani to Fochitang-Ramni. This rolling down of muck/ debris down to the hill has damaged some
trees standing on the hill. This spilling of muck/debris need to be stopped urgently and you are directed
to dump the muck/debris on the designated dumping sites.

ACF Kinnaur in his enquiry report has also reported that the road from Fochitang to Village
Ramni has already being constructed and there is a violation of FCA, 1980. This road forms a part of
already existing road form Ramni Bridge to village Ramni (0/0 to 5/500). This road has been reported in
HP. Hon’ble High Court in violation list of FCA, 1980 by HPPWD in CWP No. 5600/2012 and should have
been regularized under section to of FCA. 1980.Therefor you are advised to submit the names of erring
official who prepared the said road in violation of FCA,1980 so that responsibility could be fixed against
the erring officials as per CWP No.5600/2012.

Therefore, you are directed to stop this rolling down of muck/debris and dump the muck on
the designated dumping sits, and create the protection measures so that debris may not roll down and
cause damage to the environment. :

Divisional Forest™Officer.
Kinnaur Forest Division.
At R/Peo.

Endst. No. O/ gz— Dated, the R/Peo. ¢ 6/0//92@,20
Copy Forwarded to :-

1. Range Forest Bhabhanagar Officer for information and necessary action please He is directed to explain
his position why the proposal folder for the road form Fochitang to Village Ramni was initiated under
FRA, 2006 instead of the case of reported violation under FCA,1980.
Aterted - o sb
e Divisional ForesT Officer.
Kinnaur Forest Division.

@E At R/Peo.
mﬂ ,’-_‘an!ii,,_.... vy ERTR
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